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MB. SPEAKER: 1 have referred the 
matter to the Business Advisory Com-
mittee.

12.02 hrs.

PAPERS LAID ON THE TABLE 

A c c id e n t  a t  T a r a  C o l l i e r y

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR (SHRI 
RAVlNDiRA VARMA) : I beg to lay on 
the Table a copy of the Report (Hindi 
end English versions) on the fatal acci-
dent at Tara Colliery belonging to 
Messrs Eastern Coalfields Limited, a 
subsidiary of Coal India Limited, on 
the 31st March, 1978 [Placed in Li-
brary See No. LT-2808/78].

P a s s p o r t s  (A m en d m e n t) R u le s ,  1978
THE MINISTER OF EXTERNAL 

AFFAIRS (SHRI ATAL BIHAiRI VAJ-
PAYEE)- I beg to lay on the Table 
a copy of the Passports (Amendment) 
Rules, 1978, (Hindi and English ver-
sions) published in Notification No. 
G.S.R. 353(E) in Gazette of India dated 
the 3rd July. 1978, under sub-section 
(3) of section 24 of the Passports Act, 
1967 [Placed in Library• See No. LT- 
2809/78].

P a y m e n t o f  G r a t u i t y  (C e n tr a l)  
A m en d m en t R u le s ,  1978

SHRI RAVINDOA VARMA. On be-
half of Dr. Ram Kirpal Sinha. I beg to 
l a y  on the Table a copy of the Payment 
of Gratuity (Central) Amendment 
Rules 1978 (Hindi and English versions) 
published irj Notification (No G.SH 
947 in Gazette of India dated the 22nd 
July, 1978, under sub-section (2) of 
section 15 of the Payment of Gratuity 
Act, 1972. [Placed in Library. See 
No. LT-2610/78],

D r u g s  a n d  C o s m e t ic s  ( F i r s t  
A m en d m en t) R u le s ,  1978

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH AND 
FAMILY WELFARE (SHRI JAG- 
DAMBI PRASAD YADAV): I beg to

lay cm the Table a copy of the Drugs 
and Cosmetics (First Amendment) 
Rules, 1978 (Hindi and English ver-
sions) published in Notification No. 
G.S.R. 376(E) in Gazette of India 
dated the 20th July, 1978, under sec-
tion 38 of the Drugs and Cosmetics 
Act, 1940. [Placed vn Library, See 
No. LT-2611/78].

12.04 hrs.

MESSAGES FROM RAJYA SABHA

SECRETARY: Sir, I have to report 
the following messages received from 
the Secretary-General of Rajya Sa-
bha.—

(i) "In accordance with the pro-
visions of rule 127 of the Rules of 
Procedure and Conduct of Business 
in the Rajya Sabha, I am directed 
to inform the Lok Sabha that the 
Rajya Sabha, at its sitting held on 
the 9th August, 1978, agreed with-
out any. amendment to the Indian 
Explosives (Amendment) Bill, 1978, 
which was passed by the Lok Sabha 
at its sitting held on the 26th July,
1978."

(ii/ “In accordance with the pro-
visions of rule 127 of ihe Rules of 
Procedure and Conduct of Business 
in the Rajya Sabha, I am directed 
to inform the Lok Sabha that the 
Rajya Sabha, at its sitting held cn 
the 9th August, 1978, agreed with-
out any amendment to the Pass-
ports (Amendment) Bill, 1978, 
which was passed by the Lok 
Sabha at its sitting held on the 28th 
July, 1978"

(iii) “In accordance with the pro-
visions of rule 111 of the Rules of 
Procedure and Conduct of Business 
in the Rajya Sabha, I am directed 
to enclose a copy of the Press Coun-
cil Bill, 1978, which has been passed 
by the Rajya Sabha at its sitting 
held on the 7th August, 1978.’*


